se7

[Mxr. Dxrury-SrsAxxe in the Chair]
The Lok Sabha re-asgembled after
tunch at fourteen of the clock,
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE—conid.

BroapcAsr or May Day Spescr or
Lasour MrnisTer or West Brwoan
—contd.

Mr. Deputy Speaker: Mr. Banerjee.

oft mra fag it Moy (FTErTae)

ey et wgi § ? fasgi? w4

other House and the same matter
was asked therc, and he is going to
reply to supplementaries there. There-
fore, I would humbly request you....
. Deputy-Speaker: Would you
like a postponement?

. Ram Subbag Singh: It might

MU
1

Minister of Informatien and
Breadcasting (Bhri K. K. Shak): I
just finished and 1 have run up here.

ot gwe wew qar (feedlt gw)
fabreze wre mfwdzO oRTd & wf
TR T Wy it S § ) wrera &
gz a1 @R af -
darafifr g
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Mr. Deputy-Speaker: The
Member will resume his seat.

Shri J. M. Bhwas: Excuse me for a
minute. Our Minister of State for
Railway: had been to the site and
he has returned to Parliament I
would request you to allow him to
give us some information because
this accident has resulted In the
death of 62 persons. It is a wvery
serious accident, and we are much
eager to know the report from the
Minisier of State.

Mr. Deputy-Speaker:
finisn the caliing attention notice,
it the Minister of State iz willing, I
will permit him.

Shri 8. M. Banerjse (Kanpur): The
Deputy Minister has quotsd two
cases, one of the Chief Minister of
Bihar, and another of the ex-Gover-
nor-General, Mr. C. Rajagopalachari,
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He should reply to my points.

ot 7y Fed (§7%) : ToreEw
wEww, & um ¥ qex s g fam
wew ¥} aW-TW 9T TwR & A
wgT w4t Tt &, 7 'Y qry k) wwT WA
T 59 ¥ F darr of Far &
o X IAAT ¥ XA A1 AN
T W goArfE Am w1 oem a7
N g% #A S e
Shri K. K. Shah, Pliase bear with
me, As I said, there can be different
interpretations. You have gol 1the
statement: it is  admitted. He pays

“....intensify the )iberation move-
ment........ -

ot wy Pl sl afem QT
i i T #? ww wTaw wr 3w g
o g AW oA B 7w €Y 9p e
Shr{ K. K. Shak: The hon. Membery

@ wy ool & o) Sww wew
1 2aw 9T e N w wy o §
Erescsamttgquafisy )
Shel K. K. Shab; It is pot your

that the Congress FParty has
mentionagd by name. Then

i
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why go into the other things. It s net
denied, this

Bhri K K Shah: Your point is that
it has beem correctly mentioned I
sm saying that it is not deairable to

Shri B, A. Dange (Bombay Central
South): All the partics should be
mentionrd—Conoress, Communist and
everybody else.

Bhri K, K. Shah: How many times?
And whko will gecide the number of
times it should be allowed. The same
difficuty will arise again Govern-
mrnts thinks that thit s a wholesale
principle and wo are prepared to abide
by this principle,
ot wrd wRw  (wrt-gfue)

A7 gy w1 A P gAT wEm 2
T & s ww ¥ o Tl @ fagrer

¥ vy & oty ag Frgry ag ) fn folY

T w1 Ay uam-siver ey g

7 fawr a3 §00 Fra @ fe uehy

wrw feegw o fem 31 T vt

WY wt arewiina o

ar fish a afawrit ¥ ore it aw—

shr Wy g gET vwdifas oo

wtatg faarar b1 & o & avy
oy dm oweT ) ag qaarlwwm
o oy awle g, L.,

Mr. Deputy-Speaker: Order, order.
There is mo point of order.

@ wnl iy ¢ Bl e
fifeve o qry wed §, Ry Frfrwr
vt R g
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Mr. Doputy-Speaker: This will not
be recorded.

Shri Gostge Formandes:**

Mr. Deputy-Speaker: There is no
point of erder.

Shri 8. B. Kothari (Mandsaur):
‘The hon. Minister said just now that

my point.
should not have the power to check
and obstruct the speeches of State
Ministers, particularly when they be-
long to oppoiition groupe.

Mr, Deputy-Bpsaker: What js your
Question?

Shri 8 B, Kethari: Why is the
Government fighting shy of transfer-
ring *‘he AILR to an autonomous
corporation as recommended by the
Chanda Commission? This issue has
been under the consideration of the
Guvernment for the last ten or fif-
teen years.

Mr. Deputy-Speaker; That B
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mnmum(c.m“
power; he should consult the autho-
ritles in Delhi That is for the
future,

. (Interrup )

wider question. .
Suri 8. 8. lnthn'l He should re-
piy to my earlier point.
Shri K K. Shah: How can the
Mini-ter be at all the places to de-
cide the question.

An bon. Member: Th.
can be consulled

Shri K. K. Shah: But they would
not even agree lo discuss it. Our
mistortune is tha: hy did not agrce
to discuss it If it was discusted
und there was any difference of opi-
nion, the Minister coudd have been

Minimer

consulted. But he swid: I do not
want to discuss; | will rather cancel
my bro Then, thm_b the

panplewll‘!lntawetth.mstlte-
ment in different ways.

Shri 8. 8. Koftar:: My simple point
a8 that whete & minister iz inwolved,
the oficial should net

the sweet will of thiz or that official
of A siation or B Station or the
Director General of the A LR? There
should be a body to administer that
code, Otherwise this sort of thing
will recur again and again,. We feel
strongly, becaure the entire State
Government of West Bengal feels
hermiliated and we also, the MPx
representing West Bengal, feel that
our Governmen: represantative, the
State Minister, has been unjustly
denied the right to use the Al-Indla

Shri K. K. Sgah: I have made it
abundantly clear that I have even
sent a wire to Mr. Bhupesh Gupta....
(Interruption) .




sis Broadcant of MAY 34, 1087 Moy day spesch by 516
West Bengal Ministér (C.A.)
Bhri Trididb Eumar Chondhuri: Shry Tridih Eumar Chosdbari:
Mr. Bhupesh Gupta is neither a Mem- estion is very specific, has he
ber of this House nor a member of the ol o any communication in thss
West Bengal Government. Why re- regard from the West Bengal Gov-
fer to Mr. Bhupesh Gupta? Because ernment or the Chiaf Minister of

Mr. Bhupesh Gupta does all the
shouting in the other House, shall ‘we
also always shout here in order to
get a hearing from you? We are not
concerned with Mr. Bhupesh Gupta.

Bhri K, K Shah: I will reply to
the gquestion. Any time we are open
for discussion, and if you can suggest
& better method or a better way or a
better code of conduct, we are open
for a discussion. 1 have never said
no.

Shri' Tridib Xusmar Chaudhuri:
He has not replied to my guestion

Bhri Tridib Xumay Chadhuri:
Prepared to discuss with whom? The
West Bengal Government has mada
an issue of this whole quesilon The
qguestion is whether any discussion

Shri K. X. Shah: 5o far as the
Chief Minister is concerned, a com-
munication has been and
surely we will meet and discuss the
question,

Bhri Tridld Eumar Chandiveri:
Have you done that?

Bhrl K. K. Shah: It is only a few
days before that I received it

Bhri Trididb Eomar Chundburi:
That means forthe last one month—
almost three weeks have passed—
you have not taken care 1o answer a
letter received from the Chief Minis-
ter. That is how you treat the Chief
Minlster of West Bengal

Shri S. M, Banmerjee: Thus will en-
courage the Siation Director, it this
is the attitude of the Minister.

ot worewe fog : (Ygoy) A
oy wren wigar § fie far awil WY
oy § Cwr war § Wy K grw @
MmAaghfimrdy dan ot
e £ 1 il e
fufefawr w1 g ow o wivfigqur ¥
faar § 1 oY o g T o7 wfreTe
fer gt § oY Wt oy sfew wife o
Rt ww ad fafwet & ww
WY g w07 I ¥ whr v fgear dwr
o1 WY wreteigere w1 ?
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ofr srew fagrdt avweded! : TuTeTY
nelcw, & At afma 6 W onx &
gy ¢ fs ent a g v et
¥ fody Wit Coetfoe g oW AT A
fogr w1 afer oy aw fag o
W § ot foar wrweo d@fgr o0 5%
e w7 W § wg arwor  Afgar
wx & www # w1 oft & ag et fag
e #1 fawg 1 Afss e & A
w ady ofifeufa dor gf & 3w A
s # T wT W T ¥ AT
dfgm w1 famfor wom awl ) ¥
Wt AERT & At A fE W AR
ot srweer wfeer w7 o w7 ¥
far ar W wrecr Afgar Wt s
# wrdt o v ¥ Fow oY a7 Wy WY
W ¥ W 9 AT G v o ¥ fre
w1 ag ava goera & wfafafudi
T s ¥ e gt & e doe &
T4 N OF d5w g & for dure g ?
TIU-AT ¥ HAT ARG TE HAHIT
off ¥ fir 7g wf frfaer feafr 2
fir fardt 2w & wefr av weg wely w1
s wre Xfeat ear w1 S el
WETR? wr qy &w Tt 1 e
fise am Sy aftfenfer dur g oY =g
wfiestlt ad ag wgtdor g ot &
f feeelt % 43 g @l ooy & G
wT o O WA Y T FE a1
wre v # awver wherc T8 &
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all of them, if I find that there is s
difference of opinion, certainly we will
ait round and consider it. In a de-
mocracy we always discuss and ex-
haust the subject and we learn, and
nobody says no abiut il

But so far as thg officer is concerned,
you say a party should not be mna-
med by name, then it is very easy
for the officer to decide. 1f there is
a question of interpretation, different
interpretations, as I have said, are
bound to be there, and we have not
kept ony question of different inter-
pretations.

off vy fomd  wigw wgeT, faw
qTwe AfET &7 I wlt wERw
Fhpar T & gy I A qE WP
fis ag wrwon wfgar ag oz 2aw
qr 08 arfin TEeq N7 I9 KT qeAnT
wT wF ) TR o Pagia aonn fE
fft ot Trarfifos =0 w1 39 ¥ TR
afr grar wfge & 39 ¥ dAw ¥ aw
wam st g Wi saree s
W WY o 3w T TR ¥ AE
wraw gaver fara ¥ arwody wegfaaet
& AT TN W ) I e
w1 wferd wy g wvepw gt § few
at wiaerdt o1 faw & wg W o
frqr T o afesrd & fewrs ot
g ST w6 7w wrwaw dier
w1 war §, & qux ) Fow § Wy
v sfign, S wrc ek W
dfigr ¢ ot w1 7w & fawrs WY W
wrdengy %3 7 wlte Ay & Al @
wmiwR IR A
mim“m@ﬂﬁm
Wt & sk = & wifier ¥
wtx wifes fewrr a2 o oF Wew
arywrez fear w Wi 38 ¥ wifew
s A AT R @ W
e fem o1 T @ N
gz 8, ag Y Y, T qEelt Wy
19z § Tw w1 geray ¥ gu O felalt
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7% 31 T T s ToirandYy g sowegt
STA T FIWF AL F AT
W BT R WT O3 &1 IE wmd
W% % T wgr v qw & sfwry o
& Wty sfaar & oot § =T g R
o T 9T &1 A SR % O
3 wATET wE ¥ A% ¥ www 7 Y 4
g wfeg & sem fr g wow
Wit & arey o oY f 3 Ay g
T ¥ At AR T FL

Shri K K Shak: May I remind my
hom friend that when the incident in
Bihar took place, he was the first per-
-nvhnwtotablelm.ﬁmn‘;n::
w

ﬁll!‘.“‘-lmmu’
point. My hon friend Shri

MAY 34, 1067 doy spesch by
wml.' (C.A_.i’n

Bengel Minister

Madhu Limaye mm. Call
Attention Notlce.

Shri Madhu Limaye:
v gt aff wrary

Shri K. K, Shak: I will produce it.
On 4th August 1966 he gave this
notice:

T wreewren oY frdft @
¥ frsre wye A ¥ far_woere
gra FRWTH

Shrl §. M, Banerjee: Was it accep-
ted by the Spenker? If it was rejec-
ted, he has no right to read it now.

Shri K, K, Shah: My department
recvived the notice,

Shri S. M, Banerjee: But was it
accepted by the Speaker or rejocted?

ofr wy fed : gw ) o At
LR S AR LR SRR X
w% 7o Nfrw qrn ¢, 7oy FAF AT
afr avey K
Bari D, €, Siarma (Gurdaspur):
This is the first performance of the

Minister and T want the House tp be
patien! wi'h him.

Shri A B, Vajpayee: Maiden per-
formarncy!

Shri K. K, Shah: 1 want to remind
my hon. friend that when any parly
is named, he himself feels it and
wants action to be taken Tnat itself
showp that there is an indireet ademia.
sion that it is a good thing mot to
name any party.

wit wy fed : o AT wfgd

Skl K, K. Shak: Ho far as Nandaji

is concerned, 1 am sorry I am not in

a position to say either yes or no....
{Interruptions).

ot wy fomdt : iR opar oY &7
wrwr § :
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Shri Sezhiyan (Kumbakonam): On
a point of order, Sir. Rule 368 says:

“I? a Minister quotes in the
House a despatch or other State
paper which has mot bzen presen-
te ic the House, he shall lay the
relevant paper on the Table.”

He has quoted from some paper. I
want the entire paper to be placed on
the Table of the House.
Ay fem cag Fz R EfF
HHIT IGT 71T |
Shri K. K, Shah: I have no objec-
tion. “3 lay it on the Table.
sf 71 form : agY At st S @i
%7, TH AT F1 95 g7 Fg a0 | fagey
Fqq4r T AT, =T FT I AT
HAT §—Tg ALY FATAT | T F o
T g 8 |
Shri 8. A. Dange:

I ind there is

no mention of the Congress Party as °

such., It refers to Congress rule.
Congress rule is different from Con-
gress party.

Secoondly, T would like to know whe-
thier what frightened him and the
officzr: "was the last line

wEar e
Is the objection to Congress rule or to
o fearay ?

2 WY ®rAddie Wl Ogea
IAT &Y gu AT w1 A
fFog | wesfer g g w ol uF QT
& e g5 oY, 9 T F AALT qEA
q fagre &7 AR F AT WHIAET
FT ZETRTH T AT 9RC 0 ¥ AL g7
H I STAHTF T KT AN AT T4
wT F foar gr

S ¥ 9@ 7o F FOa & a7
AT < T At ¥ A ARiET 4 £9 A
FEICC T AT & AR 9T AT IgH

JYAISTHA 3, 1889 (SAKA)
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F TEFARX FIA F¥ goora /ey | T
w5 FaaT & & fr =i #dT wgea 5w
= T QA AAFTO TV IGA & AR FAG
¥ T% el AT AeATIA F AL SrgiA
9T F WAL A@IZE ' WWT AT A,
ar gg gerar # fF FF d qrEe-
dfgar % ag @ 437 | fam & f& qar
& HAT 9189 & WIGW § IT H! fFHA
qgaA FUAT ofT, FAT ST AN IFAC H
faret Torifa® g #7 amg g1, fag
foF 37 &1 wewa fe@g €Y )

Shri K. K. Shah: I can assure him
that before anybody approached me,
as soon as the reference was received
from Poona, even before I rece®ed
any letter from any M.P., this permis-
sion was given. The general rule is,
nobody should be alioweq to make an
appeal for funds through All India
Radio, because there are a number of
charitable institutions znd there ig this
difficulty of whom to allow and whem
not to allow. {(Inierrupiiens).

o vy fowmy g AHCATEY
3T &

Shri Indrajit Gupta: From these
questions and answers it is quite obvi-
ous that this sc-called code—I say ‘so-
called’ because none of usever seen
it—has been violated several times in
the past. Thisisthefirsitime it has
ceme up inthisHouse. But it is obvi-
cus that it is not something which is
inviolable. Even in the past the Home
Minister of the Gevernment of India
has violated it, I want tc know whe-
ther it is also part of this cede that not
only political . parties, but also coun-
tries which are friendiy to India
should not be menticned over All
India Radio in dercgatory
terms, oOr not, and if that is
so, I can aiso take up the
time of the House by quoting examples
where All India Radio is being used—
I do not know who these gentiemen
are; they seems to be some Americai
stooges who are using the All India
Radio {0 do all sorts of hostile propa-
ganda against comimunisi countrie®
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[Shri Indrajit Gupta)
with whom India has very goog re-
lations. In view of this, what pre-
vents the minister from calling at an
early dats a mceting of all the repre-
sentatives of the State Governments,
Congress and non-Congress, to go
through this whole code and change
it s necessary?

Shri K. K. Shak: ] want to remind
him that this question was discussed
on the floor of the Rajya Sabha and
the impression that the Government
justifiably got was that this code of
conduct was acceptable,

Shri Nath Pai (Rajapur): ' ‘This 5
T.ok Sabha, not Rajya Sabhs. (Inter-
ruptions).

Bhri K. K. Shah: The impression
prevailing in our mind was that this
code of conduct has not been so far
objeoted to. This is the first time we
come to know that it has been objec-
fed to. (Interruptions). 1 want tn
assure my friend that if any prope-
ganda is carried on against any friend-
ly country, if it is brought to my
notice, 1 will take a very strong view
and take action ageinst the concermed
pechle,

Mr. Deputy-Speakey: You are not
supposed to refer to whatever you
have stated in the other House,

Shrl K K. Shah: I know the rules,
8ir; I have not quoted it

oft sy Fornd : @& &% W wrATY
w1 IFRW A SO wifigd, gy wrg-
s T wtaws?
8hri Teonet! Vishwanatham (Visha-
' khapatnam): May I know where
this code of conduct iz available?
Can we have a copy of it? Is It
- underground or open?

Shry K. K. Shah:

It can be sup-

ki

has

MAY M, 1907 Moy doy speech
. West Benge!l

W s
Minister (C.A)) -
Bhri A B Vajpayee: Iet It be
laid on the Table of the House,

Shri J. M. Blswas: From this dis-
cussion it is clear that in one case
the Chiet Minister of Blhar referred
to some politica] party and in another
cage the then Home Minister, Mr.
Nanda, referred to the name of the
left communist party. I want to know

kers to refer to the parties by name
and subsequently whether Govern-
ment condemned the speeches made
by the two speakers abusing other
parties? If no action was taken, why
not?

Shri K. K. 8hah: I have not been
able to follow the question.

Bhri J. M. Plawas: So far it is
understood that the Chief Minister of
Bihay once uscd this radio and refer-

utilised this

Station Director who allowed Shri
Nanda to abuse other partles
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because it is in-
convenient to Govermment, My point
of order is, is it in order for the Min-
ister to avoid mentioning a particu'ar
instance which i3 inconvenient to the
Government? That is not in order. I
want your ruling on this.

Mr. Deputy-Speaker: The Minister
has already said thay he would look
into this case.

8bry Umanath: He has already gone

intp all the inftances from 19M9. He
is avoiding ¢his paerticular instances
b itisi jient to the Gov-
ernment. Iy it in order for a Minister
to avoid inconvenient ques-
tions? He has already gone into the
past history., Can he suppress g parti.
cular fact because it ig
the Government? I want your ruling
wmn this. (Interruptions).

Mr. Deputy-Speaker: There is no
desire to suppress. Tn that statement
perhaps these things were overicoked.

Shyi Umanath: He hag nog said that

i

&
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and that is one recard. Sir, he has not
—a el Uy sy,

Minister of Flnance (Bhri Movarji
Desal): Sir, may 1 say that?
It is wuncharitable o attribute
any motive to the Minister of

Information and Broadeusting that he
information

iz deliberately guppressing i
about Nandaji's speech on the radio

There huve been many gpeeches on the-

radic by many people. He has referr-
ed to those two gpeecheg because they
were brought to his natice. Other
speeches he has not gone through nor
bag he gone through al] the files. The
mament it is brought to his potice he
says that he will lonk into it snd cer-
tainly tel] the Hones what he thinks

1 ]
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[Shri Ranen Sen)
was the considerstion given by the
Mimister in this regard.
Shri K K. Sthah: [ have made it
abundantly clear n the statement. ...

Dr, Ranen Ben: It is not clear.

Stiri K. K. Shah; He wanted to dis~
cuss but the hon. Minister even re-
fused to discuss

Dr. Raney Sen:
™e.

Myr. Deputy-Speaker: His guestion is
wery spople. When there was oby
jection raised by the locap Station
Director he must bave confacted the
Director General and he mus have
consulted you. In case you were coh-
sulted, what was your reply in the
case of Culautta?

Shry K. K. Shak: Np consultation
took. place because. ..

saus.nm:waymu‘

shri K. K. 8bhah: It has been mude
clear that when he wanted to point
it.om.tothwmelﬁnim
said thot he did not want to discuss
and he cancelled his broadcest.

Dr. Ranen Sen: Thit is not my gues-
tion. 1 do not understand why the
hon. Minister is fumbling like this.

Mr. Deputy-Speaker: He watts to
know whethey the Minister at any
time whe consulted by the Director
Genera]l after receiving indormation
from the Caleutts Station Director re-
garding policy. trme-rrumiund

You did not hear

Y T etoy dey speech b

Mmﬂ

::imbmunmh.mudhz
Minister refysed ¢o disouss
cancelled the broadeast (Interruptions)

uft mang : I wENE, WWY
T7e e . Pk, e oty fad

ot oy fovoed : AiuT oy ¥ mff
T8, w17 Y gt qar a7

to you he ghould not discuss with
such & poor officer; it iy beneath the
dignity of a Minister, Why did not
that officer consullt Delhi (Interrup-
tions).

Shr1 8. M. Banorjee: Sir, why are
Mukinxmnepwl’ﬂmaumism
to rise? Sir, you are in the Chair.

Shrt M. L. Soadhi (New Delhi):
Sir, what js the decision-making pro-
cess (Interruption)?

Shry 5, M, Banerjee: Sir, [ rise to
a point of yprder.

Mr. Deputy-Speaker: Order, order
(Interruptions). It is not falr that
when 1 am on my legs go many hod
Members should be standing He has
mude it clear that the guestion of his
opiniog dig not arise because tho Sta-
tion Director repuanted thap 1+ “'inis-
ter concerned had refused to revise the
seript, discuss with him or do any-
thing in the motter. That is i1, vor-
rect position.

Shri Nath Pal; On a point ol arder,
Sir.

Bome hon. Members ros¢—

Shri 8. M. Baarrjee: On a poimt of
osder, Sir.

Shri Nath Pal: T was the frst o
ris: on a point of order.

My, Deputy-Bpeaker: Shri Nath Pal

Shri Nath Pal; Bir, with all due
respect to you, I "mmm
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prompting the Deputy Prime Minister?
You were doing like this and asking
him to rise in his seat. It was very
regrehensible. We do respect you
But jt was not proper on your part to
do that.

Mr. Depuiy-Speaker: I have eovery
right to look to the Treasury Benches
(Interruptions).

ot vrw fagrdt svolely : w9 3
¥E-HT G €T Argd § 7

FTCTW WAIAY . AT F WT
w1 gyt § ? How do you say so?

s&u Nath Pai: You were doing like
this . . .| (Interruptions).

Shej Umanath: You were dom¢ like
this and he sald, '"No, no"

Hhri 8. A. Dange: Were you prompt-
ing him or waking him up? (Interup-
tions). e

Mr, Deputy-Bpeaker: Order. order
Now, if the Members are not satisfied
with the reply, there are other ways
of ruising the matter again. Let  us
proceed with it

Dr. Ranen Sen: ] want to know whe-
ther you arc satisfied.

Shri 8. M. Banerjee: Plrase hear me
for a minute,

Shri J. M. Biswas: Are vou satishied
with the answer?

Mr. Deputy-Speaker: If 2 section of
the House does not feel satisfied. then
there are other ways of raising the
matier again. The time of the House

West Bengal Minister (C.A)
Here, the question is, whether in
view of the geriousness of the situation
when the State Minister of Labour
was being denied to broadcast on the
historival May Day, the Station Direc.
tor, Calcutta, contacted the Director
General. All India Radio, New De'hi
or the Minister or someone else. It is
not proper for the Minister to
evade the question. He may not know
everything; he is not 8 moving ency-
clopedia. He can say, “T want notice.”
Let him ask for time but he cannot
evade the guestion

Shri K, K. S8hah: The Station Direc-
tor, Calcuita, did not find it neces-
sary to contact the Station Director
here because, as 1 have said, the hon.
Minister refused to discuss it. But he
dig contact him because he was
threatened the next day by demons-
tration and gherao, He wanied protec-
tion and we had to contace the Chief
Minister of West Bengal for protection

{Interruptions).

Dr. Ranen Sen: This Minister must
resion, He is making a false state-
ment. 1t iz diseraceful  Fpe must re-
slgn . . . (Interruptions).

Bhri WM. P. Chatterjee :Krishnagar):
The Minister ghould resign

An hon. Member: He is agfibem!eb'
misleading the House

Mr, Deputy-Speaker: The hon Mem-
bers should refrain from making such
wild charges. The only thing he has
now said is that on that day he was
not contacted. That is all,

Shri1 S. M. Banerjee: Why® (Inter-
ruptions) .

Mr, Deputy Speaker: Order. order.
Idorwtwmttnwaﬂeﬂuimd
the House,

The

over the phone by the Station Direc-
tor, Calcutta. He said that only when
metohwm
wmmmm-
(Interruptions).



tiom Director. The Minister iy making
a wrong statement here that he was
being gheraced. FHe was never
gheraced.

Shri Hem Barua; The Minister said
that the Station Director was being
gheraoed there, As g matter of fact,

&7 &Y O Forgy oaqr, s g 80
T Y TS AT O 6 AR & ol
darcfarafl ? wacag A dgran
# PR sifsmeciaicTed

HAYH.M qu

#posch by spa
‘Wast Bangsl Minlster {(C.A.)
wwadt & et Y § wer wrk & 2wy
:Gu’m ot g wowT Qv @ e
1
Shri H. P. Chstterjee; If the Minis-
ter does not give a reply, there should
be a gherao here . . . (Interrup-
e .
m;'r.now-!m All of you
should resume your seats.
oft Trware svedlt © g mt Fr
gy weer gk B 1 war g wYw SO
wr e § ?
Mr, Deputy-Speaker: This is g mat-
ter of
. (Ine

So, no reply is necessary ..
terruptions).

oy CrorvenTe wredt © g 3 wer
w1 oy Y Frer
Mr, Deputy-Speaker: That is a mat-
ter of opinion.
15 hrx,

ot wewx yegw  (dewr)
Wl i ¥ R W W w0
drggRIE N ynw ey, Iy
qur werey § fie sieft o Y g wqw
wif & 1 Wy OF wge Ak ki ¥
Surk § | 99 F Gl el & s
ot vl wor w2 ok ot weRw &
=rq it v T o W Ew
gar oF A WWT gAY ar Wy ¥,
e &F mew §, wifs we A B,
g ft §, 4w wRfrew N frwe
oz w27 a1 &% A wp f feIw
AT WS W1 NI UTE ¥ wyiar ?
38 wvx wiv B Ok feer wft gt
ay wry & W9 WY Wy w9 aft feam
ag & WO wTEN § o

dez e & ot ¥ Y Qe o,
gy I W ! Wy T e ¥ W
wrwmey At fear war ? & ey of A
are xw & It ot wrw T4

“*Expunged ss ordered by the Chalr.
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Mr. Depuiy-Speaker:
hee been answered.

Mr. Vasudevan Nair,

off wyewy g : i oy & AR
TV W WAy frerared

Mr. Deputy-Speaker: That was al-
ready answered. He may please re-
sume his seat.

o e g ;g 2T W
waTw 0 wfigh

Mr. Deputy-Spesker: That has al-
ready heen answered; no fresh reply
is necessary. .

His question

Minister whether really thay code of
comduct is adhered to by the ALR
Very often, if not always the AILR

the Minigter to read the script that
was put out by the All India Radio,
“Today in Parliament” on the 22nd
of this month, when they covered the
discussion on the adjourmment motion
on food; in that script, the ruling
Party was boosted and the Opposition
—not one particular party but the

:
|
H

b 534
‘West Bengal Minister (C.A.)
Shri K. K, Bhah: Since it has been

to my notice—the script of
22nd of this month—I will ook into
it and do the needful according to the
code of conduct, (Interrxptions).

Bhri Vasudevan Nair: Does the code
of conduct apply to all the ilems on
the AIR?

Bhri K. K. 8hak: This coda of con-
duct applies to everybody, (Interrup-
tions).

Shri Morarjl Desal; I rise on a point
of order.

Is it within the rules of this House
that several Members should stand up
together and shout together? Should
not all of us follow the rules of the
House? ([nterruptions). The Congress
members are following the rules bettey
than you.

Mr. Deputy-Speaker: I would appeal
to the Lenders of the Parties. °.

Shri Nath Pal: Let us excuse him. e
has been mauled encugh, Mercy can
be shown to him.

Mr. Deputy-Speaker: Regarding the
point of order raised by the Deputy
Prime Minister, 1 would like to appeal
to the Leaders of the Parties that they
should ask their followers to behave
themselves with some dignity and de-
corum.

oft Weibw wr (3T ) - wgh
qr @iy v ¥ oF wrwy sk ¥

sremr R & Tt E v F
AT wrehy e F
# 3@ o wqray dveaT gl wrenr § o
frgre Wt faw wear v fas aww &
wrar 8, W &7 faw & s wgan
fauTT & wn wely o7 W swif fear
e, TRk ¥ Qe wn Ak
oK Wit Y w5t § i e o gaer it
gt & W W, AW % W g i
% warr WY warfor % fear ang 1 g
dmune g Wew  wo e
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[+ Qv wr]

ot arar § oY S areT wrde o wr
WO 97 | T FE0 F qw 9g v
safmrp T At ¥ TaRT
¥ fusre war wrdar 1 af ? W
wrf wriart 7d 7 o€ o1 vw Y areh
a1 Al A et ? qey dey ¥ e
o wazremd & wriar{ we &y §, wwfod
# 3 & farers wrdang w Gt A Wi
agi v § 1| AT 3w wea ¥ s
oYE writ o arf a1 o ? 9w A
fiezraat v W) I Py & ot faw
&t weft wa ¥ @ F g g,
I ¥ far 9% faars £ wrierd
#Y JUTAY ar T Y wrwfy ?

Fore ¥ L H ) AT omay
fooqnaAT NATFE Fag wgm ek
¥ 5wt AT T g & o
EFFA ZATATEY & 1 Sy ST
T IFTHAT AT T 1 & FYAAT ATFAT
Eff wrgnag mm & fF ofy ot
e Ay n M A avAT 9T a7
qugramd’ Fewwar g e adizar 4
™ 9% A gy £ srafas
CFAE A 8, 79 T At §
wrg¥ & WUNY S IwE A nard
I AT AR kg
it afY waa § o gf. aFre fea-fem ooy
¥ oA W AET O g T a=
§ w5 2 1 Afer qfmmd M o
afrqiy XX "X WET g, A
o aw WY § (¥rvwiw) B qen
wipn § fF ¥ AT GRaTe WA &
AT TTOE AT D g, v w
w §1 wtwfre  wifes ®7 Rt
e ? S S P giw ok overy
% 1 wwaw ¥ o afondr it
g K arer wigwr fe W we
THATT  ww 9 O ey & 7
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Bhri K. K. Shah: 50 far as the oficer

that there was no justification for tak-
ing any action because there wers
numerous other things. (Inierruptions)
Ay I have mentioned, the attention of
the Chief Minister was drawn, The
Chief Minister protested and said that
he would not go on the radio at all. I
have glready mentioned this. That was
welcomed by all.

1508 hrs

STATEMENT ON UX'’S RENEWED

APPLICATION FOR ENTRY INTO
ECM.—ontd.

Mr. Deputy-Speaker: Now, the
Minister of Commerce will reply to
the questions put by bk uu. Jacaiass
this morning,

The Minister of Commerce (Shri
Dineah Singh): Some hon. Members
hud fnked rimilar guestions or raised
points c'usely  connected  with  one
another and [ would.
temipp 10 answer  them subject-wise
and 1 hope that the hon. members
will excuse me il I do not take the
names of all the han, members who
irad asked questions this morning,

therefore  at-

Some hon. members iried to give an
impression that our foreign trade was
largely with the Uniteq Kingdom.
Mr. Madhu Limaye mentioned the
figure of 40 per cent 1 should like to
inform the House that our export {o

with ‘the Un¥ed
Kingdom har gons up, diversificetios
hea reduced the perowntage of cur





